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* IN THE HIGH COURT OF DELHI AT NEW DELHI

% Date of Decision : 26.05.2026
+ CONT.CAS(C) 924/2026
KLMANHAS L Petitioner
Through:  Petitioner in person.
Versus
ABHISHEK RANJAN & ANR. ... Respondents

Through:  Mr. Anupam Verma, Mr. Nikhil
Sharma, Ms. Simran Kohli and Ms. S.
Akshata, Advocates.
Mr. Nikhil Kumar Chawla, Advocate
for R-2 (through VC).
CORAM:
HON'BLE MR. JUSTICE SACHIN DATTA

SACHIN DATTA, J. (ORAL)

1. Learned counsel for the respondent no.2 enters appearance. He
informs that a settlement has been arrived at with the petitioner.
2. He submits that the necessary materials such as solar panels, are in the
process of being lifted from the premises of the petitioner. He assures and
undertakes on instructions that the amount paid by the petitioner to the
respondent no.2 shall be duly refunded latest within a period of ten days
from today.
3. Taking the aforesaid statement on record and binding the respondent
no.2 thereto, the petition is disposed of.

SACHIN DATTA, J
MAY 26, 2026/r
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